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O R D E R 

14.08.2019   Learned Counsel for the Appellants submit that the 

shareholding of Petitioners/Appellants which was 29.68% of the equity shares 

in the total paid up capital of the Company which was reduced below 10%. The 

Petitioners/Appellants had come to know of the same in July, 2017 pursuant to 

Suit filed by the 2nd Respondent, wherein the Petitioners/Appellants were 

impleaded as party Respondent and statements were made that their 

shareholding was less than 10%. Therefore, according to the Appellants, the 

Application under Section 241 – 242 filed in June, 2018 was not barred by 

limitation.  

Let Notice be issued on Respondents. Requisite along with process fee, if 

not filed, be filed by 16th August, 2019. If the Appellants provide the e-mail 

address of Respondents, let notice be also issued through e-mail.  
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Post the case for ‘admission (after Notice)’ on 17th September, 2019 before 

appropriate Bench.  

Prayer for Interim Relief rejected.  I.A.  No.2486 of 2019 stands disposed 

of.  
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